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OA No.1797/94.- .
Hon'ble Mr. Justice B. C. Saksena, v.c.
Honl bl e Mr. S. Dayal. A.M.

Li.st bas .been revised. The case was called out
twi ce. None app ear ed on behalf of appli cant and
respondents. The O. A. Ja. sclo ses that on ,,11 the
thr ee dates fi xed in the ca se, acljourrm ent s had
bee n sought by the.::learned counse 1 for the

app Hc arrt s In tte circumstances, the o. A.

is dismissed in default for non-prosecution of

parties. y
A.M •• v. C.

. .
,,/~



...........

(l...nder ection 19 of the Centra 1 Administrative-
ri buna I, ct-198f}.)

Indresh Kumar Bastoqd ,'
Son of Shri Chotey Lal Rastogi,
Resident of 146, Khawaja Kutub, Jawahar-
Chawk, District Bareilly. ';i

• • • • • • • • • •••••••• A pp Li c arrt •

Versus

1. The Union of India, through-
Secretary, ~inistry of Kgriculture,
New Dehli.

2. The Secretary, Indian Counci 1-

of ~gricultural Research, Krishi-
Bhawan, New Delhi.

3. The irector, Indian Veternity-

Research Institute, Izzat Nagar,

District Bareilly.

4. The Secretary, Institute of Joint Council/
nsti tute Grievance Cell, I.V.R •.T.-

Izzat Nagar, Uistrict Barei11y •

o ••• •• •• .••••• Opposite Parties.
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